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BEFORE THE NATIONAL GREEN TRIBUNAL “ZAH S
EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO. 143/2023/EZ

........ APPLICANT(S)
VERSUS

HE WEST BENGAL POLLUTION CONTROL BOARD
& ORS.

........ RESPONDENT(S)

AFFIDAVIT ON BEHALF OF THE RESPONDENT NO.
01, i.e. THE WEST BENGAL POLLUTION CONTROL
BOARD.

Most Respectfully Sheweth

I, Sri Subrata Ghosh, son of Shri Biswanath Ghosh, aged
about 59 years, by faith-Hindu, Occupation- Service,
residing at Narkelbagan, Gorosthan, Chinsurah, District -

Hooghly, do hereby solemnly declare and say as follows:-
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01. That, I am the Chief Engineer, West Bengal Pollution
Control Board (hereinafter will be referred to as the ‘State
Board’) and I am well acquainted with the facts and
circumstances of the case. I have been duly authorized by

the Respondent No. 01, to affirm this Affidavit on ;TR
/’(‘ k Q

ol
02. That, this affidavit is being affirmed in pursuant to the
orders passed by this Hon’ble Tribunal dated 12.10.2023 and

20.11.2023.

03. That, the Hon'ble National Green Tribunal vide order
dated 12.10.2023, constituted a Committee comprising of the
following members:-

i)  Senior Scientist/ Environmental Engineer, West
Bengal Pollution Control Board;
ii)  District Magistrate and Collector, Bankura or his

representative Officer not below the rank of

Additional District Magistrate (A.D.M.).
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04. That, the said Committee inspected the alleged site,
namely, M/s. KMT Industries, located at College Para, P.O.-

Beliatore, Bankura- 722203, on 17.10.2023 from 12.20 hrs.

onwards.

05. That, the following observations were made by the
Committee members from the said inspection :-
i) The unit was in operation during inspection.
ii) The unit possesses the following

machinery /equipment:

LT winding m/c-01 no. (with 1 HP motor)
\(ﬁ Regd. No.-5515/08 &
HT winding m/c-02 nos. (with 0.5 HP motor each)\¢’ $
N&0aH €2
Electrical Heat chamber- 01 no. (rated power-6KW)
Chain pulley block- 02 nos. and
Various testing sets (analyser, variac, ratio meter,

resistance meter, megger, etc.).
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iii)  The unit has constructed a shed with side cover for
carrying out its entire work activities. The side cover of
the workshed falling towards the complainant’s
residence has been erected by keeping a distance of
approximately 4 feet from the boundary wall.

Unit receives usually dry transformers (oil drained)
from M/s. WBSEDCL. Necessary repairing work of
the said transformers is done by the unit with filling of
fresh oil supplied by M/s. WBSEDCL. Collection
system for oil spillage, if any, exists. Empty oil drums
were seen to be kept under covered shed with concrete
floor.

Winding machines, electrical heat chamber and

various testing sets are housed in different rooms
within its premises. Chain pulley block is placed
under the newly constructed covered shed.

iv) The noise levels measured within the unit’s premises
and the complainant’s residence while the unit was in
operation with all its activities (like running the
winding machines, operating the chain pulley block,

etc.) are as follows:
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A)Within unit’s premises- 69.59 dBA Lq
B) At complainant’s premises near common boundary
wall- 65.16 dBA L.
C) Ambient noise level- 57.23 dBA Leq.
v) Seepage of oil from the unit into nearby ponds, water
bodies, nullahs and agricultural fields was not evident.
vi) No industrial effluent is generated from the unit. Only
domestic type of effluent is generated due to sanitation

activities. Unit has constructed some soakpits without

NOTARY

*
o) Regd. No. 5515/08 gfof the workshop) near the common boundary wall
/
oan &/

06. That, the following remarks/ recommendations were
made by the Committee members:

a) Noise levels measured while the unit was in operation
do not imply any significant impact at the complainant’s
residence.

b) The concerned block office may be asked to look into the
matter of soakpit construction by the unit.

c) As per the order of the State Board dated 11.10.2023, the

unit is required to carry out its activities/ operations

3.0 NOY 2083




under shed and the unit has acted accordingly. The unit
has yet to mount permanent sound absorbing materials
on the walls and ground of the workshop as per the said
order.
d) The unit should comply with the State Board’s direction
dated 11.10.2023.
Copy of the inspection report of the Committee is annexed

herewith and marked with letter “R”.

07. It is therefore respectfully prayed that Hon'ble Tribunal
may pass such order/orders as it deems fit and proper in
the interest of justice.

Wb M

DEPONENT
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VERIFICATION

I, Sri Subrata Ghosh, son of Shri Biswanath Ghosh, aged about 59
years, by Religion - Hindu, by Occupation- Service, residing at
Narkelbagan, Gorosthan, Chinsurah, District-Hooghly, do hereby
solemnly declare and say as follows:-

1. That, I am the Chief Engineer, West Bengal Pollution Control
Board and I am well acquainted with the facts and
circumstances of the instant Original Application.

2. That, the statements made in paragraph 1 of this affidavit is
true to my knowledge and belief.

3. That, the statements made in paragraphs 2 to 6 of this affidavit
are my information derived from the records available in the
office of the State Board which I verily believe to be true and
the rest are my respectful submission before this Hon’'ble

Skl

DEPONENT

Tribunal.

Identified and Settled by me
Prithw/sh Kvmor Bose
Advocate

WBPCB odemnly Affirmed &

Declared Belore Me
N ldentification By - .

A
i SARBANI MITRA
NOTARY

Regd No.-5515/08
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.INSPATION REPORT OF THE COMMITTEE CONSTITUTED BY THE HON’BLE NGT, EZ BENCH, KOLKATA IN

i

CONNECTION WITH O.A. NO. 143/2023/EZ

Inspection reference

Order of the Hon’ble NGT, EZ Bench dated 12/10/2023 in connection with
0.A. no. 143/2023/EZ

Name & address of the
unit

M/s. KMT Industries
College Para, P.0. - Beliatore, Bankura-722203

Police Station Beliatore
Local Body Beliatore GP
Electricity Authority WBSEDCL

Date & Time of inspection

17/10/2023, 12:20 hrs. onwards

Inspected by

Shri P. Raychaudhuri, WBCS (Exe.), ADM (G), Bankura.
Shri A.K. Dey, Environmental Engineer, Durgapur Regional Office, WBPCB.

Persons met during
inspection

Sri Subhendu Mukherjee, Proprietor
Sri Sudhen Ghosh, Complainant

Industrial category

Orange (Transformer repairing)

Status of CFE/CFO

CFO is valid upto 30/6/2024 (Annexure-1)

Background

The unit under scrutiny is an enlisted transformer repairer of M/s. WBSEDCL
(Annexure-2). Location/Route Map is enclosed (Annexure-3). There has been
a long drawn complaint against the unit from its adjacent household for
creating environmental hazard.

The State Board issued a direction vide memo no. 1455-dr-co-0/19/0205
dated 11/10/2023 based on the inspection carried out on 02/01/2023
followed by technical hearing conducted on 17/8/2023 (Annexure-4).

The present inspection has been conducted by the Committee formed by the
Hon’ble NGT, EZ Bench in connection with O.A. no. 143/2023/EZ.

Observation

1. The unit was in operation during inspection.

2. The unit possesses the following machinery/equipment:-
LT winding m/c- 01 no. (with 1 HP motor)
HT winding m/c-02 nos. (with 0.5 HP motor each)
Electrical Heat chamber-01 no. (rated power-6KW)
Chain pulley block- 02 nos., and
Various testing sets (analyser, variac, ratio meter, resistance meter,
megger, etc.).

3. The unit has constructed a shed with side cover for carrying out its
entire work activities. The side cover of the workshed falling towards
the complainant’s residence has been erected by keeping a distance of
approximately 4 feet from the boundary wall.

Unit receives usually dry transformers (oil drained) from M/s.
WBSEDCL. Necessary repairing work of the said transformers is done
by the unit with filling of fresh oil supplied by M/s. WBSEDCL.
Collection system for Qil spillage, if any, exists. Empty oil drums were
seen to be kept under covered shed with concrete floor.
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Winding machines, electrical heat chamber & various testing sets are
housed in different rooms within its premises. Chain pulley block is
placed under the newly constructed covered shed. Layout Map of the
workshop is enclosed (Annexure-5).

The noise levels measured within the unit’s premises & the

complainant’s residence while the unit was in operation with all its

activities (like running the winding machines, operating the chain

pulley block, etc.) are as follows:-

(i) Within unit’s premises- 69.59 dBA L,

(ii) At complainant’s premises near common boundary wall- 65.16
dBA Leg

(iii) ~ Ambient noise level- 57.23 dBA Leg,

Seepage of oil from the unit into nearby ponds, water bodies, nullahs
and agricultural fields was not evident.

No industrial effluent is generated from the unit. Only domestic type
of effluent is generated due to sanitation activities. Unit has
constructed some soakpits without any septic tank (for the sewage
generated from the WC of the workshop) near the common boundary
wall between its premises & complainant’s premises.

Other relevant
information

The unit has been allowed time upto 31/10/2023 to comply with the
direction of the State Board issued vide memo no. 1455-dr-co-
0/19/0205 dated 11/10/2023. However, the compliance status of the
unit as observed during inspection is as follows:-

(i) The unit has constructed a shed with side cover for carrying
out its entire work activities. Empty oil drums were seen to be
kept under covered shed with concrete floor.

(ii) The unit has yet to mount permanent sound absorbing
materials on the walls & ground of the workshop.

(iii) The unit has applied for the Hazardous Waste Authorization to
the State Board (application no. 4284483).

As per Udyam Aadhar registration certificate of Govt. of India, date of
commencement of production/business of the unit is 01/04/1994
(Annexure-6).

The unit possesses current trade license for the activity (transformer
repairing) from the local authority (Annexure-7) and land conversion
certificate (Annexure-8).

The complainant alleged that the unit creates environmental hazard,
mainly in the form of noise, while in operation. He also stated that as
the unit has constructed unauthorized soakpits, his well water has the
chance to get contaminated. As far as construction of the shed by the
unit is concerned, the complainant wanted to know whether it has the
permission of the State Board and expressed his concern about the
unit’s activities in the locality. He provided documents of submitting

2

SARBAN! I
NOTARY
Regd. No.-5515/08




his complaints against the unit & its owner to the DM, Bankura, S.P.,
Bankura and related letters addressed to the OC, Beliatore PS and the
Sanitary Officer, Barjora, Bankura (Annexure-9).

Remarks/recommendation 1.

Noise levels measured while the unit was in operation do not imply
any significant impact at the complainant’s residence.

. The concerned block office may be asked to look into the matter of

above mentioned soakpit construction by the unit.

As per the order of the State Board vide memo no. 1455-dr-co-
0/19/0205 dated 11/10/2023 the unit is required to carry out its
activities/operations under shed and the unit has acted accordingly.
The unit has yet to mount permanent sound absorbing materials on
the walls & ground of the workshop as per the said order.

The unit should comply with the State Board’s direction vide memo
no. 1455-dr-co-0/19/0205 dated 11/10/2023.

Enclosed: Photographs.

(A.K. Dey, EE, WBPCB, Durgapur RO)

(P. Raychautthifri, ADM (G), Bankura)




éot

3

19 Wd BS:ZL EZIOLLL

«£698LZ 8 Buey

oL LBELE'EE 181

BIpuU| '£0ZZ 2L |eBusgisa "eiBuelnn ‘aiclelieg WINX+E6SB
elpu| |eGuag 1sam /aioie|jag

i

I00[J 2121000 UM pays Japun 1doy swnip 1o Adwrg
0£:50+ LWD Wid ve:ZL EZ/0L/LL
25588128 Buo
<BLLBLEEZ 18
eipu} ‘£0Z2Z, [2Buag 15ep WieiBueINN ‘B10181e8 ‘WINX+6698
ejpu) ‘jeBuag 159 ‘alojeled |

0E:S0+ LNO Wd £Z:ZL ET/0LIZL

«£88LZ'/8 Buoq |

<9B6LE'EZ JB
BIpU) ‘20227, eBuag 1sopp ‘welbueiny ‘21018188 "WINX+ 6698
Eipu| '[eBuag 15aM Bu0

| o

Surredos 10y 1doy s1owojsuel],
i A
0€:60+ LN Wd SZ:ZL EZ/0L/L1
«G848L27Z8 Buoq
SZLBBLEEZ 18]
BIRU| ‘£02ZZL |BBUSE 1o ‘weiBueiny ‘aloielieg 'WNX+BE98
elpu) ‘[ebuag 1sam ‘2i0ieljeg

etaweg dew sdo [l

PAYSIIOM PIONISUOD A[MAN

MW W ek D
0£:50+ LD Wd 98121 B2/0LIL)
sGp8aLZ/E Buoy
LBLBLERZ1EY

elpu) '80zZZ, [eBlag 158 ‘wieiBurinN *ai0181j08 ‘WNX+B698 r
Bipu} '[ebueg J5o/ ‘aioleag

0E1S0+ LD Wd EE:ZL EZ/0LILL

-EL68LZLH Bud

-E6L6LE'ET 107

Bipu| '€0ZZZL [eBuag 1sam ‘welbueinN 'sioielag 'WIAX+6698
eipuj ‘jeBuag 1sapm 'aioieljeg

elawen dep Sd9 9§




E2 GPSMap Camer S
: Beliatore, West Bengal, India
8699+XMM, Beliatore, Nutangram, West Bengal 722203, India

47"

M, Beliatore, Nutangram, West Bengal 722203, India ;

i Lat 23,319905° t Lat 23.
Long B7.218799° b ] Long 87.218733°

17/10/23 12:28 PM GMT +05:30 17/10/23 12:30 PM GMT +05:30

I €GPS Map Camer.a.‘_

_ o B GPS Map Camera§
Beliatore, West Bengal, India
g B699+XMM, Beliatore, Nutangram, West Bengal 722203, India

_i Beliatore, West Bengal, India
8699+XMM, Beliatore, Nutangram, West Bengal 72220

Lat 23.318922° Lat 23.318792°

Long 87.218947°
17/10/23 12:51 PM GMT +05:30

oL S T

Well within the complainant’s premises, with the unit’s shed on the
background
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WEST BENGAL POLLUTION CONTROL BOARD
‘Paribesh Bhawan' Bldg. No. 10A, Block-LA, Seclor-lll, Salt Lake Ci
* (Orange/Greea Category Unif)
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Annexure-1
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The West Bengal Pollution Control Board {
Section 25 & 26 of the Waler {Prevention and Co
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SARBANI wi7Rs \
NOTARY
Regd. No.-5515/03
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06. The Applicant shall provide drainage systém for conveying industrial & domestic liquid waste & seperate

lrainage system for storm-water and shall provide comprehensive treatment facility for industrial and domeslic

liguid waste (sewage, sullage & liquid effluent generated from car

rteen) and operate and maintain the same to
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Outlet | Nature of Paramelers and standard (in mg/1. max) M‘Wﬂ”
Mo, erfluent pH BOD. { COD | TSS [0&G ; '

9l |\ Neawrlels-5-5| B0 |2560 [100 | 10 | == | — | —=
: ext ——

F




X SAPURCan! shall provide comprehensive poliuti mmntm!ﬂqmpmentavd operate and maintain the same '- {fﬁ
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s sifluent and air emissions., \
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ing fugitive emissions) from all sources to maintzin clean enwrmme =;& around factory premlses and to
surrounding sreasfinhabitants.

12, The Applicant shall bring about at least 33% of the available open Iand un;ier the: green covarage! piantabon

13, The Applicani shall provide for sufficient alternate eiecl.ncpower source tp operale aII nollution control facili-
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. The Applicant shall allow the Officers of the State Board to enter znt(_} the f;iremrses of the unit at any reason-
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Beard's aulhorised agencies. il i

17. The Applicant shall maintain an Ingpection Beok in the factory premzses which shall be rnade ava:lable fo.f

inspecting officers of the Siale Board for inspection, rewew and to write own any dlrecnon or obaenrahon asis
deemed necessary during the inspection. f i

18. The Applicant shall intimate to the State Board immediately of an,f occurrenca or apprehensmn of occur-
rance of discharge of any pollulants in gxcess of qualily and guantity- as mentioned above to any receiving water -
bodylsystem or to atmosphere owing o accident or other Unforeseen’ mcldentfevent lncludlng nalural d:saster'
and the Applicant shall leke adequeale steps toprevent such accldenta vent, -

SARBAN! MITRA
NOTARY
Regd. No.-5515/08

\\\Qfg H _,Q,Q 19 The Applicant shall apply for renewal of consent to Srate Bnard in esérsbed form GO {slxly) days before
. expiry of tiis Consent. £

20. The Applicant shall not make any ai Leralaon}mod:r catmn!expansmn in thia exisling manufacturlng pracess
and sguipment, pollution control system and, shail not bring into any altere& or New. ouﬂeﬂoutﬁail or stack or_
change the place of discharge, without prior approvdl of the Boar rj

24, The Applicant shall comply with the conditions as laid dnwn m t_\ -;Maﬂuwclure Storage. an’d Impcrt of
Hazardous Chemicals Rules, 1988, Hazardous Wasies Managemt. & Handlmg} Rules. 1989 ‘and ‘Public
Linkiily insurance Act. 1891, i
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Annexure to Consent Serial No. CO123364

Issued to /s, K
Special conditions:

1

2

MT industries, p.o. & P.S. Beliatore, Dist, Bankura, PIN-722203

The unit shafl not undertake any &xpansion, medification or alternation in the existing
process i i of the State Pollution Con!:rol_-_ Board.
any valid publi

¢ complaint against the unjt from

This Consent shall ba revoke_d if there be

environmental point of view,

145

\9‘2“;;}/{ 91%-‘_9 j

Environmental Engineer

Durgapur ?@gﬁr}ﬂﬁ%ﬁf’al@g’l’&af

Urgapur Regionaﬁ-- Office
tion C__cnt;o! Board _

west_Bangai Polly

L el




Annexure -2

WEST BENGAL STATE ELECTRICITY DISTRIBUTION CGMPANYL!M?E}?
- {4 Govt, of West Bengal z_merprzse)
Oifice of the Chief Engineer : Procurement & Contracts Department

5 S - 2oLy
Vidyut Bhavan44™ Floor) : Bidhannagar : Biock-1bJ, Sector-IE, Kolkata-700 091 N
Phone No. 033-2359-8397 : Fax No. 033-2359-1921 / e-mail -materiafcontroller@yahoocoin
(,In- U45105WBZ007SGC113473, website: www.whsedeLin, GSTIN No.-I1SAAACWESS3HIZK
e No.: PEC/ P-14/P-10/2021-22/DTR/RC/PC-11/345 Date: 25/08/2022
Iq du ?rtec

'v'%'.! & O Eeiiatore,

Disi.- Banlwra, PIN- 7223203,

Phone No.- 6264154855, Email- kmt.subhendu@gmail.com

ractory Address: Viil. & P.O.- Beliatore, Dist.- Bankura, PIN- 722203.

{3

NG T

?ave Contract-Grder for.Repairing of Damaged / Defective Distribution Transformers of Capacity 10/
16/ 25/ 50/ 63/ 100/ 250/ 300/ 315/ 500/ 630 KVA with voltage class 11-6.6-6/0 433 KV & 33/0.4 KV

agdsnst NIT No:P-14/2021-23/DTR/RC/PC-II, opened on 27/08/2021(1% Call) and NIT No‘. P»J.alzazz-
23/DTR/RC/PC-1il opened on 23.06.2022 (2™ call)

iemo No.- P&C/P-14/P-10/2021-22/DTR/RC/PC-11/298 dated- 29/08/’2022 of the CE (P&C}, WBSEDCL.

oomye Thief
Dear Sir{s);

In continuation of our earlier office order vide above mentioned reference, we are pleased to

inform you that you have been eniisted as an approved vendor for repairing of demaged [defective
distribution Transformers of different ratings at the rates stipulated in the schedule subject to compliance

o
(S

Co ,aany‘s Terms & Conditions as annexed below w.ef. 01.09.2022 to 31.08.2024 ffnr 2 vears}

ferms & Conditions : //'—\

1. Annexure -1 . General conditions of contract : Commercial.
2. Annexure —{i :  Technical Specification.
3. Annexure -1l . Specimen copy of Letter of Intent {LOI}.
4. Annexure —1iV . Specimen copy of Formal Order. : 5 \
5. Annexure—V _ Specimen copy of Description of Waork
Schadule of Rates . %
5. Annexure- A . For supply items only- Rate of materials (both Staf:k Core DTR .-
Wound Core DTR).
6. Annexure-B . . Rate of labour charges- For items related to. Labour and Supervision
for Stack Core Type DTR only.
7. Annexure-C + Rate of labour cherges- For items related 1o Lahour and Supemsmn for
Wound Core Type DTR only.
2. Annexure-D . List of Enlisted Repairers.
9. Annexure-E . Format for test results.
10. Annexure-F . PV formula in the light of IEEMA.
i1, Annexure-G . Format for stock statement of defectwe/repalred transfarmer at
repairer’s workshep.
12. Annexure-H For Transportation of Transformers and Qil Barrels.
13. Address of Factory . As mentioned in Annexure- D.
14. Areaof anratlon . As mentioned in Annexure-D.
Piease acmow;eage the receipt of this order and convey your acceptance for the same
within ten {10) days from the next date of i issue of this order. : o
Encio. Annexure -, 1L, L IV,V, A, B, C, D, E, F,G&H. )
Yours faithfully,
A s
pal}
Chief Engineer (Procurement & Contracts)
Bs=DCL
}.e




Annexure -3
E-mail: kmt. subhendu@gmasl com

KlVlT INDUSTRIES ™ i
(TECHNO - HOUSE)

(REPAIRER REWINDER OF ALL ELECTRICAL EQUIPMENTS & SPARES) (’”RUSJE'E j
BELIATORE % BANKURA * PIN - 722203

Q&f% ....................................... ROUTE MAP TO THE WORKSHOP Diateaoeeseannn.
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ANNEXURE - I

_

— é‘ [;‘ I_i FE WEST BENGAL POLLUTION CONTROL BOARD

{Department L_»I'ilnvirr.~-;1mt'm;!(im-'crnmem of West Bengal)

et} \. Paribesh Bhawan, 10A, Block = LA, Sector I11, Bidhanna
. ‘ L 104, A, § : annagar
\‘# o /g / Lifestyle for Kolkata 700 106, Ph.: 2335-9088/8861/7428, Fax : 2335-28 13

Environment Website: www whpeb.gov.in, Fmail: netwbpeb-whiwbangla.gov.in

Memo No. -dr-co-0/19/4203 Date: 10/2023

DIRECTION

WHEREAS, M/s. KMT Industries {hereinafter referred to as the unit) located at College Para, Vill,, P.O,
& P.S.- Belintore, Dist.- Bankura, Pin-722203 is a transformer repairing unit.

AND WHEREAS, in connection with a public complaint lodged by Shri Sudhen Ghosh, College Para,
Beliatore, Bankura regarding environmental hazards in the locality created by the unit, the unit was
inspected by the West Bengal Pollution Control Board (hereinafter referred to as the State Board) official,
on 02.01.2023. During inspection the following observations were made by the inspecting official:

* During inspection the unit was not in operation.

* Loading and unloading of transformer is done under open sky within its premises.

* During inspection noise level was measured and the ambient noise level was found to be about 53
dB(A) Leg. On request, the owner operated the winding machines, though one at a time. with
insignificant noise impact on the environment,

o The complainant’s residence is located just adjacent to the unit’s premises. The area is
predominantly residential in nature,

* The State Board had earlier issued an order vide Memo No. 652-W PBD-06(94)/15 dated 07/3/2018
to the unit with certain directions,

» During inspection, it was observed that no sound absorbing materials have been mounted on the wall
of the workshop.

o The unit has no proper spillage oil coliection system.

+ Unit has constructed some soakpits without any septic tank for the sewage generated from the
workshop near the boundary wall between its premises & complainant’s premises.

AND WHEREAS. the Consent 1o Operate of the unit is valid uplo 30.06.2024

AND WHEREAS. the unit was called for a hearing on 17.08.2023 at the Head office of the Board for above
mentioned non-compliance of environmental norms. Shri Sudhen Ghosh, complainant was requested to
remain present during the hearing. He appeared in the hearing and complained against the unit that they are
suffering from severe noise poliution created due to activity of the unit and bad odour due to use of waste
oil. He alleged that the unit is created a great nuisance in the locality hampering their smooth and peaceful
life. The complainant apprehends that water of his well. which lies adjacent to the boundary wall, will get
contaminated with sewage water generated from the unit’s workshop.

AND WHEREAS. the proprietor of the unit appeared in the hearing and submitted that they are enlisted
transformer repair of WBSEDCL. He mentioned that WBSEDCL never issue used oil 10 repair the
transformers, total transformer oil is drained out [rom the defective transformer and is sealed by the officer
of WBSEDCL and atter repairing of defective transformer. new transformer oil issued by WBSEDCL, is
filled in transformer tank under shed at their workshop and it 15 tested in presence of WBSEDCL officer. He
also mentioned that the entire activity of the unit is done under a shed of two storied building and
unloading/loading of the transformer is done through chain pulley and they have arranged another shed with
concrete floor to keep the empty drums. He claimed that the sound absorbing boards are fitted at the east
side walls of their workshep and the transformers is kKept down in a rubber mat so that no sound is produced.
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NOW THEREF ORE, considering the above. Mys.
P.S.- Beliatore, Dist - Bankura, Pip.7 2203 is he

KMT Industries Joc
reby directed as follows:-

ated at College Para, Vill, P.O. &

L. That, the unit shaj immediately construct a proper shed with side cover and proper ventilation for

carrying out its entire work activity.

Any activity of the mit is not p

drums should alsoe be ke

pt under she

d on bounded concrete floor.

That, the unit sh

all mount perman

ermitted in an open place. Empty

also arrange the 5
&CIE\“‘il‘_‘y’.
That, the unit shall im

faa

mediatelv obaipn

Hazardous Waste

ent sound absorbing materials on the wal
ame on the ground of the works)

10p 5o that no sound w

I of the workshop and

ill be produced due to its

Authorization from the State Board.

4. That, the unit shall carry out it

acuvity in gy proper m

anner so that any ny

isance will be created to

the people in the ‘ocality re

garding environmental pollution,

5. That, the unit shali strictly comply with the direction issued by the Siate Board vide Memo No. 652.
WPBD-06(94)/15 dated 07:372018. .
6. That, the unit js allowed a time period upto 31.10.2023 to comply with the above mentioned

direction.

The Environmental Engineer & In-charge, Durgapur Regional Office of the State Board s requested to
ction of the unif 4fier O 3

conduct a fresh inspe

ctober 202

S 1o verily the claim of

1€ Uit as well

as compliance

of Board's direction

and send the report to

the headqu

anter. If the unit is found 1o be non-complying with the
reguiatory action against the unit including issuance of Closure
¢ity withourt further ieference.

Board’s direction, the Roard will take stricr
order with disconnection of electri

provision of Section 334 of Water

(Prevention & Control of Pollution) Act, 1974, Section LA of Air (Prevention & Control of Pollution) Act,
1981. the Environment (Protection) Act. 1986 and Rules made thereunder.
By Order.,
Sd/-

Chief Engineer
Operation & Execution Cell
West Bengal Pollution Control Board

\} =dr-co-0"19/0205

Memo No. L S'\"k }; Date: 11 7102023

Copy forwarded for ntermation and Hecessary action o
L. M. KMT Industries, ¢
722203

The District Magistrate, Bankura, Dist.- Bankura, Pin-722 {0}
The Chief Engineer, Planning & EtM Celt, WBPCB

The Senior Law Officer, WBPCR

The Environmental Engineer & In-charge, Durg
T.A to the Member Secretary, WRPCR

P.A to the Chairman. WBPCR

Shri Sudhen Ghosh, College Para. v
Fechinical Cell, WBPCH
Envirenment Officer- ¢
Guard file of O

ollege Para, Vijl. PO. & PS.- Beliatore, Dist.- Bankura, Pin-

[

apur Regional Office, WBPCH

i, ro. &ps.
3 tor updating the websie
ommunication, WBPCR - for circulation through fleat file
& E Cell

Beliatore, Dist .- Bankura, Pin-722203

bog St ST

o

fa 4
¢

Chief Engineer
Operation & Execution Cell
West Bengal Pollution Control Board
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Annexure-5
E-mail: kmt.subhendu@gmail.com

KIVIT INDUSTRIES ™
(TECHNO - HOUSE)
e

'(REPAIRER REWINDER OF ALL ELECTRICAL EQUIPMENTS & SPARES)
BELIATORE % BANKURA % PIN - 722203

NDUSTRIES]
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i MOUIA- BELL‘;TORE
ROPOSED,
4 PBUILDING PLOT NO I
q ‘ J.L. NO- 130
| BLOCK- BARJORA
4 « (E : PS-BELIATORE |
*'""g;;;o : DIST-BANKURA © |
- M || STATEMENT OF AREAS ;
Il s S 1. PLINTH AREA 5
e 1099.75 square f .
BANKURA- DURGAPUR ROAD : :

DIST-BANKURA,WEST
BENGAL

é‘i '\~ DRAWN BY
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! DIPLOVAINCVIL EXG YESTING
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: A Annexure-6

J“h&uﬂ-ﬁ’“ "2-813&22

KMTINDUSTRIES, = | ..
MICRG: s T &
SERVICES

 GENERAL

Mabite mnt.snhhenau@gmﬁ'l‘.m'
13082020
01/04/1994
M, n.t:zmg:c NIC 4 Dyt ' ) _
1 74-Other prof mn.{,sclmliﬂc 7490 - omrpmmumw,mm:u 'Mm«.(llbuprmmm&  Services
audh.c}miulsuhlun o rechaicel activides e, :udtxhnlduti\.mum.c. S b
= - tamgnen

* 1a case of graduation (opward/reverse) uf status of oo entxrprilu, the benefit s!‘ the Gmnrmmenl Sehemes will e nvm“laa as per the pruvimm of Notitication No. 5.0. lil!l(E] dated
26.006.2020 issued hy the Mio MSME. _
‘Diselaimer: This is computer ted L T 510 vguired. Printed from o0 HFE R

i

- & Dute uf_mnuu:b I_;:‘OB:‘Z{J![

For any assistanice, yon inay confact:
1. District Industries Centre:  BANKURA (WEST BENGAL)

1, RISMI-D: KOLIATA (WEST BENGAL)
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B(Sm Permission of change of character of use of !and
ﬂ\ under section 4c af W.B.L.R. Act, 1955 '

With reference to his / b,e/apphcatlon dated... 3357 5. / DOLE ... thisisto

_inform that prayer for change of character and use of land from. iﬁ ,J %M P NL ﬁ

tiamb €he D
<y S R (L is ailowed wuh effect from this day in terms. of sanction 4C of

VW.BLR. Act, 1955 (Amended 1981) for the purpose of.. WWSFWP@MWW & /} )
respect of the proposed fand as specified beiow in the land schedute subject to be_
attached in future any prowsuon of !and as to ownership or as to cellmg of land.

The enclosed sketch map showmg the actual !ocatlon of the land to be convertec!

is made a part of this order. This order is without pre;udsce to the provision /of thevtaa;ated_
; / 1:5‘(‘"‘ :

rmunicipal / Panchayat Act of any prevalent in this respect-

District . Bankura i P.S. ........ _ &
Mouza : fjf/fg:wm ..... el No i 2
_ v X

K. No. Y eiseget ATAD SRS -

Area (inAc.) @GQK}U""
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO. 143/2023/EZ

SUDHEN GHOSH

........ APPLICANT(S)
VERSUS

THE WEST BENGAL POLLUTION CONTROL BOARD
& ORS.

........ RESPONDENT(S)

AFFIDAVIT ON BEHALF OF THE RESPONDENT NO.

01, iie. THE WEST BENGAL POLLUTION CONTROL
BOARD.

PRITHWISH KUMAR BASU
ADVOCATE
HIGH COURT AT CALCUTTA



